
1/27.7.2000 Shri H.K.Yarn proxy counsel for the applicant. 

On the reqst made o—hff4le IL—
learned counsel for the applicant, list it for 
hearing on 16.8.2000. 

L.Hmingliana ) 	 ( Laks man Jha ) 

Menber (A) 	 Membsr (J) 7k-1 

2/4 .8.2000 Shri Amit $hrivastav, counsel for applicant 

Shri Shrivastav states that in pursuant 

to the order dated 17 .12 .99 in Q644/96 

the applicants have been allowed to appear in 

the test scheduled to be held on 8.8 .2000. 

In view of the compliance of the order he proga 

z seeks permission to withdraw the CCPA. 

The learned counsel for the applicants further 

prays that the respondents be directed to al1.z 

the applicants to put signatures on their 

computer print out/examination sheet just to show  

bonafide of candidature. 

Considering the submissions of the learned 

counsel for the applicant, permission to withdraw 

the CCPA is accorded, it is needless to say that 

the applicants while appearing in the test would 

be allowed to put their signatures on the 

computer prints out/examination sheets. Accordingly, 

the CCPA is dropped. Lt a copy of this order 

be supplied to the counsel for the applicants 

by m Mcnday.' 
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SKS 	( L. Hmin)u1ana )/M(A) 	( L. Jha )/M(J) 
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